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CENTRAL ADIINISTRATIVE TRIBUNAL ;ALLAHABAD BENCH.
Q.A., No, 1739 of 1994
Dated . -?;Q_Lé}_g_i-g_if)

Hon, Mr. S, Das Gupta, Member(A)
H0n| fuir. TJL{__ Verm_@_’; -I-:'I,l-

R — oW

H.S. Srivastava, son of late Sri J.P.
Srivastava,R/o 30 Ealrampur House,

Allahsbad, oot vioe Applicant,
( By Advocate Sri A.N. Sinha ) :
Versus
Union of India
and others, Sy .. Respondents,
ORDER

( By Hon, Mr. S, Das Gupta, Member(A) )

None eppeared on behalf of the applicant even
after the case was called twice and no request [

for adjournment has also been made,

) : _ ey :
The applicant in this case ms—sﬁ?ted the benefit :
,.},, P

of the decision of this Tribunal of the casa of
T.A. No, 241 of 1987 O0.P. Khare Vs, C & A.G. Similar
matters have already been considered in the case of

S Rni/ Vs. C & A.G. and R.S. Tewari Vs. C & A.G.
In all these cases, the relief claimed was that the

_ of Khare
benef it of Ps+—Hpi's case should also be extended
-

to them, These cases were dismissed in view of

the reasons given in detzil in the decision of

these cascs,
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2. since the case before U%Lin para-materis #o0 the
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case of P.K.i&a? and K.S. Tewari, as such, we
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‘as the -ﬂ'dt:n’i&ifi’qﬁéﬁ&?s in this

see no reason for va&fﬁw

settled, The case is, ;-I.‘?’hm

the ad'mis-s-ian _5t-age_*;. :
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